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IN THE CENTRAL ADMINISTRATIVE TRIBUUAL, JAIPUR BEMNCH, JAIPUR,

0.A.No.605/93 Date of order: 18.12.1995
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Laxman Kumar S Applicant

Union of India & Anr. : Respondents

Mr.Manish Bhandari : Couns2l for respondents
CORAM:
Hon'ble ML.bupal Erishna, Vice Chairman

Hon'ble Mr.0.P.Sharma, Adminiscvrative Mzmber

PER HON'BLE MR.GOFAL URIZHUIA, VICE CHAIPMAM,
ppli ¢ Laxzman IIumay Sharma, in this application

¢gnder Sec.l9 of the Administvative Tribunals  Act, 1985, has

challenged the order Annx.Al dated 11.10.93 by which he was
reverted from the post of Driver Gr.III =scale Rs.250-1500(RP)

o

o that of TFhallazsi scale Ps3.750-940(RP). He has claimed
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2. None is present on kehalf of the applicant. We have

heard the lzarned counszl for th: rvespondents and have qgone

order dated 1/1€.11.89. Ths applicant has bezen ;eLfoLmlng the

were sent from Dota to Ajmev  with the vresult that the

respondents issued the impugned ordsr reverting the applicant
from the post of Driver. The applicant conterd s that the trade

applicant appeared in the tradsz test, the vaapondents should
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services zhould have been vegulavrised on the post of Motor

0

Vehicle Driver - 28 he hs a preferential claim to it as pe

thz provisions containe
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to join his gervice at Ajmar  in the sames po3t carrying the

Samse EFY#CFlé but the applicant had dsclinsd to acczpt such

and any ad hoc promotion <cannoh cvreaite vight in the smploves

. The ovrder dated 1/16.11.29 by which the applicant was
Vehicle
promotsd as PFRoad Motor ZDrivzr 3cale 250-1500(FP) indicates

¢ the promotion was made mersly on ad hoc basis subjesct to
his passing the requisite medical examination and the ordsr of
promotion shall noi confer vpon him any tvight ﬁor cimilear
promotcion in open line over his senicors nor doss it mean that

parel for this post. Sinc: the applicant

on the
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promoted merely on ad hoc hasis to the posi of Driver in

monch of Novzmbzr, 19292 and he was vevevried to his
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6. In the result, this applicacion is dismiszed as keing

Azvoid-of meric. Thavre shall ke no ovdzsy a3

vz ’ ' )
(0.P.Sh&rma) Gopal Evishna)

(
Meniber (Adm. ) - Vice Chairman.
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